
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

n

OA.Mo. 1 150 of 1997

New Delhi, this 29th day of June.1998.

Applicant

H 0 N ' B L E S M T. L A K S LI MI S W A MIN A T LI A N, M E M B E R 1 J )
LI 0 N ■ B L E S H RI K. M U T H U K U M A R, M E M B t R ( A )

R.S. Verma

S/o Late Shri Par tap Singh
k / o E Gi ~ i Z 0 , Ends r p u f x
IMew De 1 h i -1 10 012.

By Advocate; Shri B. J. Malvania

1  . L, t. G o V e i" n o i", D e 1 in i ,
through Special Secretary .to L.G,
Raj Niwas
Delhi--] 10054,

2. The Chief Secretai-y
Govt. of M,C,T, of Delhi

5' Sham Nath Marq
Delhi"] i0054.

3. The Secretary
D e p a i" t m e n t o f S o c i a 1 W e 1 f a r e
Govt. of N.C.T. of Delhi
5 Sham Nath Marg
Delhi-]] 0 054 ■

4. The Director

D0pai"tment of Social Welfare
G o V t. o f N, C. T, o f D e 1 h i

Ca i-I n i n g I. a n e, Old I.T.I. B u i 1 d i n g
K.G, Marg
N 0 w D e 1 h i ~ 1 1 0 0 0 1 . ■

By Advocate: Shri Arun Bhardwaj thi"ough
proxy counsel Shri Deepak Bhar

Responden ts

ORDE R (ORAL)

LI o n b 1 e S rn t. L a K s h rn i S w a rn i in a t in a in, M ( J)

We have seen the pleadings and heai"d the

learned counsel ' for the parties. Proxy counsel for

the resporidents has submitted a copy of the order

dated 25.6,98 passed by the L t. Governor ■ of De 1 ini

under F. R. 54(B) (I) (a) ordering payment of f u. 11 pay and



z „

allowances to the aoolloant, Shri R.S. Verta.
Supdt. IRetd. ), for the period of susPeiis^o.,

1  f. -? to deduction of payment or
2 9. 7.86 to 2. 1 .57 icUlj jcu l, cu u -

)  li. /-I /'•. "1 iTi ("y i" C. 11 vy '.'i'' rti^T-'
eubsistence al?oOwance all eady pcea. ...

period (copy placed on record).

2, The learned counsel for the ■ applicant uas
submitted that ' in the liciht of the aforesaid order-
dated 25.6.98, the main claim' regarding pai'mcm,

full pay and allowances as ulciimed
■paragranh-8(3. )Si(b) is satisfied. However, he submits
that till date no payment has been received by the
applicant. He has also drawn our attenLion
order dated 14.9.92 (Annexure-S) wherein it has been
stated that . the Lt. Governor of Delhi is pleased to
regularise the suspension period of the applicant ami
to treat the suspension period as spent on duty. he,
therefore, claims that in view of the undue delay in
payment of the pay and allowances foi^ the pel lod
suspension which has now been treated by the
respondents themselves as duty period, he may be paid
interest at the rate of 18% p., a. w.e.f. 1 . 10.92,
i.e. the date on which the payment uuciht C'j i .a.w ...i,. ..n.
received by the applicant. The applicant is euciLeu to
have retired fi-om service w.e.r. 3i . i2.uJ. , iuu
CO Li n sal s u bm i 'ts that u ri de r F . h. b 4 i B ) (•! ) (o. ) , h w,.
competent authority ought to nave pa;>i:-eG tne o.
regarding the pay and aiiowarices to be Pctxu t.._.
applicant, for the period of suspension and paid
a m o Li n t a 1 s o ■(' r' o m 19 9 2.

t i 'l 0

hi'S



3, 'We have also heard learned proxy counsel ror

the i~ e s p o n d 8 n t. s o n t h e a b o v 'S..

VJe note that even aftei" the aforesaid order

dated 14.9.92 had been passed by the oornpeterit

authority r^egu la rising the suspension period as spent

on duty, the applicant h-as admittedly made his Tirst:

■representation to the respondents orily on 2,2.94.,

This OA has been filed on 14.5.97. We also note that

by order dated 7.4,94. it ',.vas ordered that the

suspension period w.e.f. 29.7.86 to 2. 1 .87 was

treated as on duty vide Directorate"s Order dated

H.9.92 and the Accounts Officer-I, Directorate of

Socia 1 We 1 fare( HQ) had been inforrned to make the

payment of difference of pay urgently. A copy of this

order has been addr^essed both to the concerned

Accounts Officer as well as the applicant. From the

available records it is, however, not'clear as to what

further steps -the respondents Oi" applicaiit ' took

regarding payment and receipt^ respectively of the

difference of pay. Therefore, taking into account the

tbtallty of the facts and circumstances of the. case,

while no' doubt there is some delay on the pai"t of the

applicant In pursuing his remedy, there Is certainly

some fault on the part of the respondents also iii not

making the due payment of pay and allowances for the

suspension period, minus the subsistence allowarioe

already paid ^ iri time. The respondents, liV particular

V?'



the concerned Accounts Officer, Directorate of Social

Weltsi"e (HQ)s to whom the lettei dated was

s d d!" 0 s s e d, a p p e a r s t o h a v e t a i 1 e d t o t a k e i'l e c 0 s s a i" y

steps to make the paymerrts as requested in that order,

5, In the facts and circumstances of the case, we

allow this application to the extent that the

respondents shall pay interest at 13% D,a, oi ; tiie

unpaid amount of pay and allowances due for the-

suspension period w,0.f, one month from the date of

filing of this OA, i.e. from 15.6.9? to the actual

date of paymefit. The respondents "shall also fix the

responsibility for the delay in the payment of the

Siiiouiit due to the appiiccint and recover tlie in ceres

so payab 1 e frorn the concerned officer (s) who

responsible for the delay, in public interest

No order as to costs.

'K. idumhukumar)

NIember

OlTi C ;mi Swaminaihan)

!der 1  T i
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